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Judgement

( As per Hon, Mr, Justice V, Neeladri Raso, V.C. )

'Heard Sri VYenkata Rangadas Kanuri and Sri Y, Lakshmi-
narayana, learned counsel for the applicant end Sri N.Y¥.
Raghava Reddy, learned counsel fer the reépundants.

2. The applicant herein is an ST candidate working as
Telepone dperator. In pursuance of the notification for
promotion to the post of Phone Inspector against the vaca-
ncies for the years 1987, 1988, and 1983, the applicant
alsg applied qu the said pcét and he appearéé for the
examination conducted on 14th and 15th June, 1989, 8ut the
applicant failed in‘the said examination,

3. The total vacancies in the po#t of Phone Ipspector for
which the above notification wasissued were 60, Cut of them
§ were available for 8Ts, As Gnly two ST candidates passed
the examination they were promoted asgghﬁns Inspectors.

4, It ia even conceded far the respondents that the case
.of the applicant was reviewed by the High Power Committee,
headed by the Chief General Manager, Telecom Hyderebad and
grace marks were given to the applicant and his case was
recommended to the Department of Telecom, New Delhi, for
promotion to one of the remaining vacancies for ST in the
cadra of Phone Inspectors for which vacancies were notified
in 1989,

S. jlew Technical cadres in Group-C in the Department aof
Telecom;uggigntroduced by DOT vide No,.27-4/87-JE.11 dated
16~-10-1990, Thaose new Technlical cadres are Phone Mechanic
in the pay scale of #,975-1540 and Telecom Technical
Assistant in the pay scale of s, 1320-2040. It is also
stated in the said letter that the following cadres will be
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treated as wasting cadres :

i)  Lineman/uireman

ii) Cable splicer

i{ii) Technicians,

iv) Transmission Assistants/Wireless Gperaturs,iili;

v) Auto Exchange Assistants, and

vi) Phone Inspectors,

6, It is Purther stated therein that thercafter no
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recpuitmant 811 wo -

but ,the extgnt posss exis@, Tﬁéy will be Pilled only by !
" - internal selection and Depaptmental promotion (vide Para-6),
7. Those who are selected in pursuance of 1989 notifi-
cation were promgted in 1991, It is stated for the applicant
that thereafter there was another selection for promotion
to the post of Phone Inspectors.
B, But the Recommendation of the High Power Committee was
rejected nh the gpound that the cadre;kphone Inspector, is
treated as wasting cadra/and hence it cannot be filled up,
g, Pafanﬁ of the DOT letter dated 16-10-199C envisages
seiaction for the post of phone Inspector etc, to the ext%ﬁt
the vacancies exiét, The applicant’s case was recommended
only in regard to the vacancy which existed even before
16-10-1990, Hence, the rejection by R=-1 of the recommenda-
tion of High Power Committee in regard to the case of the
applicant on the mere ground that the post of Phone
inspector cannut be considered is just,
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10. Hence, R=-1¢ hag tokgonslder the case of the applicant

4s recomme nded by the High Power Committee on merits, I°f

R-1 selects the applicant, he hag to be promocted as Phaone
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Inspector on notional basis from the date om which the

last in the panel thaft was promoted in puesuance of 1989
notification sssumed charge and he will get the seniority
from that date, But the monetary benefit hag to be given

‘only from 18-7-1993 i.e, from one year prior to the Piling
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11. The OA is ordéred accordingly. /No css [ff//

(R. Rangarajan) (V. Neeladri Rao)
Member (Adm, ) Vice Chairman
Dated : August 16, 95 Polgs e s

Dictated in Upen Lourt  po vy Registrar (J)CC

sk
To

1. The Director of Telecommunications,
Sanchar Bhavan, New Delhi-l,

2. The Chief General Manager, Telecommunicatiens,
A.P. Telecom Circle, Hyderabad~-#.

3. One copy to Mr.Venkata Rangadas Kanuri, Advocate
Advocates Association, High Court of A.P.Hyderabad.

4, One copy to Mr,N.V.Raghava Reddy, Addl.CGSC.CAT,Hyd.

5. One copy to Library, CAT.Hyd.
6. One spare copy.
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